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MR. B. P. SIN(I, 2.M.i 

This application has been tiled by the applicant for 

not giving dw promotion on time to the applicant on the 

basis of Rervation Roster and other cônquentj3l benefits: 

The applicant has prayed for the following reliefs: 

"j) That the applicant be given promotion to the post Ct c].çck Maintainer Gr.II on and from 01.08.1978 
and clock Maintainer Gr.I on and from O1.031993 
in the reserved post for sC given service 'and 
promotional benefits thereof•  

0 
ii) That the responoents be directed to give th 

salaries and of consequential service benefits 
treating the applicaht as promoted to the post 
of clock Maintainer Gr• II on and from 01.08.1978 

and Clock Maintainer Gr.I on and from 01.03:1993 
and also given sUbqnt promotion," 

2, Mr. T.D. iy, ld. counsel appears for the applicant aiict 

Mr. P, <, Arora, id, counsel appears for the responcient3 

authorities. No reply has been filed in this caw inspi ts 

Of our repeated directions. Mr. P. K. Arora, id. counsel 

for the respondents submits that inspite of his repeated 

asking - for tiling reply,-  he did not get any intorination 

(onta..,2.. 
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ár direction for filing reply from the re spondent authorities 

and, therefore, he is not in a postion to sutmit anything 

on the n ri..t of the ca s, 

3 Ld counsel for the applicant submits that the applicant 

Was not given due promotion in the year 1978 and jmmadiat1y 

thereafter he has been making repeated representations. 

The first representation was made on 04.05.1982 followed 

by subquent representatioTh in 1982, 1994 and 1995 from 

the pages 18,.24 of the application. The ld. counsel submits 

that his applicant will be satisfied in case the respondents 

are directed to consider the representations of the applicant 

anne,d from page 18-24 according to rules and treat this 

application as a part thereof within a specified period. 

The ld, counsel for the respondents has no objection to the 

above submission made by the id, c oun 1 f or the appi ic ante  

4, in view of the above, ue dispose of this apication with 

a direction to the ze spondent authorities specially respondent. 

no.03 to consider the representations annexad from page -18i24 

"of the O.A. treating this O.A. as a part thereof according 

to rules and on nrit within a period of 03 months from the 

date of communication of this order by passing a reasoned 

and speaking order and communicating the sane to the applicant 

within a period of 02 Weeks thereafter. in ca the decision 

goes in favour of the applicant, he should be given all con 

sequential henefits within a pericd of 01 months thereafter 

e make 	clear that the respondent authorities shall not 

reject the representations on the ground of 1imittion and 

C ontd.. . 


